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ORDER '. 23.7.2002. 

A?plicarlt having faced transfer 

from Bhubaneswar to hawanipatna All India 

Radio, filed this pres nt O.A. By filing a 

Memo, the counsel for the applicant has 

drawn my attention to the order dt.16.7.2002 

of the Station Director ,All India Radio, 

which shows that the transfer of applicant 

aS been cancelled in accordance with the 

direction of the Director General of All 

India Radio dt.6.7.2002. A copy of this 

order dt.16.7.2002 has been served 

Mr.A.K.0se,learfled SSC appearing 	th 

union Of Indja/ReSPC*IdefltS.SiflCe th 

order impugned in this OA h 
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after hearing the counsel for the applicant 

and Mr.A.K.Ose,learfled SE,C.., In the said 

prernises,interim order passed earlier stands 

vacated. Send copies to the parties. 
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